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HQPO 5hafm8. ae e thitiOnér,

Versus

———— R

Dalhl Admlnlctlatlon e+ Respondents
and Ors, )

‘CORAM:  THE HON'BLE MR. JUSTICE.V.S. MALIMATH, CHAIRMAN,
THE HON'BLE MR, I.K. RASGOTRA, MEMBER (A) .

For the Petitioner, e None,
For the Respordents, ess None,

JUDGEMENT (ORAL)

. . (By Hon'ble Mr, Justice V.3, falimath,
S | : Chairman) .

vNonelappears either for the petiéipnér or for
the respondents, THere is more thanp one good reascﬁ
to reject this petitiﬁn. The principal claim of the
pétitioner is @nainst the Bengali des Higher Secbndary
Schbol OF;uhich he was an employee, that ig‘only an
- L. ’ B

aided institution and not a Government institution,

It is, therefore, obvious thet the . Tribunal has no

“;\\.

' juriédiction to entertain this petition. Besides, np
relief can be granted to the petitioner as some of the
basic issuéé stand concluded by the judgement of the
Civil Court rendered in RCA No,107/78 by the"ﬂdd;. Digtr%ct

s

Judge, Delhi, Hence, this petition fails and is dismissed,

No costs. e ' [//),w,z/(“jﬁéa
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